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MA-2182/2004 In

MA-1416./2004

CP-273/2004

MA-2183/2004

MA-1417/2003

CP-408/2003

OA-2697/2002

Present; None for applicant
Shri D.S. Mahendru, learned counsel for respondents

^  LeaiTied counsel for respondents stated that respondents have filed compliance

affidavits bearing diaiy No.831 dated 31.1.2005 and 1135 dated 9.2.2005, vviiicli are in

the file of CP-408/2003. He di-ew our attention to Annexure R-1, wliich inductile

documents relating to the following:-

a) Annual Service Increments

b) Pay lixation peifonna on upgradation/promotion.

c) Pay fixation peiformaunder CCS RPR 1997.

^  d) Periodicallncrement Ceifificate.

Hie due and di'awn statement of account regarding each applicant has also been

enclosed as /uinexure R-II (Colly).

In tliis view of tlie matter, tlie dh-ections of tliis Couif seem to have been complied

vHth. As such, MA-2182/2994, MA-1416/2004, MA-2183/2004 & MA-1417/2003

stands disposed of.

(Meera Chhibber)
Member (J)

(V.K. Majotra)
Vice Chairman (A)^
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